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Subject: Subscribers to Other Forms of Capital
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Il W WEHR 37 & oy, Straatstt & goiieor, Yot fa=am, ARt & Sfavor 3iR
UM, 2024 Tt Ae} uRuA &b 15.05.2024 39 URTA H 3 §16 “US DRI
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The Authority has notified the IRDAI (Registration, Capital Structure, Transfer of
Shares and Amalgamation of Insurers) Regulations, 2024 (herein after referred to as
“‘Registration Regulations, 2024”). Pursuant to the same, the Authority has issued
Master Circular on Registration, Capital Structure, Transfer of Shares and
Amalgamation of Insurers, 2024 dated 15.05.2024 (hereinafter referred to as “Master
Circular on Registration, 2024”) to provide clarifications on various provisions of
Registration Regulations, 2024.

ST HfAfTH, 1938 (39 URTA H 39 a1 “fAfaw & =0 # Ifcaldd) &1 4rT 34,
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60 & GRT Ud faadl &I TANT HRd gy, USiidhRur Yaeh ARex URT, 2024 &1 URT .2
AR ufowifid foar o &:

In exercise of the powers conferred by section 34 of the Insurance Act, 1938
(hereinafter referred to as “the Act”), section 14 of the IRDA Act, 1999 and Regulation
50, 59 and 60 of Registration Regulations, 2024, para D.2 of the Master Circular on
Registration, 2024 is substituted as under:
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“D.2 With respect to Regulation 50 of Registration Regulations, 2024: The other
forms of capital issued by any insurer may be subscribed by any of the following
entity(ies), subject to compliance with all other applicable laws including but not limited
to laws pertaining to taxation, foreign exchange, anti-money laundering, combating the
financing of terrorism:
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1. YRd ¥ fragra vaferd oot e & Sfavia AT, Rifia sryar Uoligd @i
TRYT; 3Ydl
Any entity incorporated, set-up or registered under any law for the time being
in force in India; or

2. Tl foxita o1 9 s e R-a4 o flhaera yaferd sl & & Siavia
i, RO sryar dsfigd dis dRAT1”
Any entity incorporated, set-up or registered under any law for the time being
in force in any Financial Action Task Force compliant jurisdiction.”

T8 uRud i &1 IR 9§ vad grT | 39 aRos ¥ ugd oIR fed T fonedt +ft siuweht
1 3ad BT F 10 ot 2rdf & gR1 FafEa g1 ikt /|

This Circular will come in force from the date of issuance. Any OFC issued prior to this
Circular will continue to be governed by the terms of issuance of the said OFC.
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This has approval of the Competent Authority.
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